IN THE INCOME TAX APPELLATE TRIBUNAL “K” BENCH, MUMBAI

BEFORE SHRI B. R. BASKARAN, AM AND SHRI AMARJIT SINGH, JM

3R 3 ¥/ I.T.A. No.3045/Mum/2017
(FruRurad / Assessment Year: 2011-12)

ACIT, Circle-11(3)(2) §HMH/ | M/s. Yasham Bio Science
Room No. 427, Aayakar V/s. Pvt. Ltd.

Bhavan, 4" Floor, M.K. B/5, Pooja Unik CHSL Ltd.
Marg, Mumbai-400020. Model Town, JP. Road, 4,

Bungalows, Andheri (W),
Mumbai-400053.

YT I GT /S 3T 3R T./PAN/GIR No. : AAACY2899N

(G@?ITZﬁ/Appellant) ‘ - ‘ (Q?qiff/Respondent)
Revenue by: Shri Manoj Kumar (DR)
Assessee by: Shri Jay Dharod

SR 3Utd °/ I.T.A. N0.3076Mum /2017
(FruiRurad / Assessment Year: 2012-13)

ACIT-26(1) g1/ | Balasaheb Shankar Tupe
Room No. 701 C-11, 7*" \s. D 153-154, Solaris, Opp L &
Floor, B.K.C, Bandra (E), T Gate-6 Saki Vihar Road,
Mumbai-51. Mumbai-72.

YT AT /S 3MTS 3R F./PAN/GIR No. : AACPT5952E

(&rCﬁFITfo/Appellant) \ - \ (EIRR]T/ Respondent)
Revenue by: Shri Manoj Kumar (DR)
Assessee by: Shri Shashank Dhondu

aTa o LT.A. N0.3200 /Mum /2017
(FrufRurad / Assessment Year: 2010-11)

ITO 16(1)(2) g4/ | M/s.  International  Film

Room No. 436A, 4" Floor, \/s. Distributors India Private

Aayakar Bhavan, M.K. Limited,

Marg, New Marine Lines, 5B Feltham House, 10 JN

Mumbai-400020. Heredia Road, Ballard Pier,
Mumbai-400001

YT T /S 3MTS 3R H./PAN/GIR No. : AAACI5782]

(&@FﬂiﬁlAppellant) ‘ - ‘ (EIRI?-W/ Respondent)




Revenue by: Shri Manoj Kumar (DR)
Assessee by: Ms. Rupal Vora

3R 3t W/ LT.A. No.3318/Mum/2017
(FruRurad / Assessment Year: 2010-11)

ACIT-13(3)(2) g4/ | M/s. Venilaxmi  Import &
Room No. 229, 2" Floor, Vs, | Export Pvt. Ltd.
Aayakar Bhavan, M.K. 301, Garden Crest, West
Road, Mumbai-20. Avenue, Santacruz (W),
Mumbai-400054.

YT @ GT /S 3MTS 3R F./PAN/GIR No. : AABCV3231C

(&rd)raT?ﬁ/Appellant) \ .- \ (EIRRW/ Respondent)
Revenue by: Shri Manoj Kumar (DR)
Assessee by: Shri Dhaval Shah

SR 3Ute F/ I.T.A. N0.3667 /Mum /2017
(FruiRurad / Assessment Year: 2012-13)

DCIT, CC-6(4) g4/ | Shri Virendra Jain
Room No.1925, 19" Floor, Vs. |82, Maker Chamber Il
Air India Building, Nariman Nariman Point, Mumbai-
Point, Mumbai-400021. 400021.

YT AT /SIS 3R . /PAN/GIR No. : AABPJ1882E

(&rCﬁFITfo/Appellant) \ - \ (EIRRW/ Respondent)
Revenue by: Shri Manoj Kumar (DR)
Assessee by: Shri Anuraj Agarwal

P1 ARG / Date of Hearing: 03.08.2018

YIYUT &} dRIG /Date of Pronouncement: 03.08.2018

PER BENCH:

The revenue has filed these appeals challenging the orders passed by
Ld CIT(A) in the respective hands of the assessees and they relate to the
assessment years mentioned in the caption against the name of each of the
assessees. In all these appeals, the revenue is aggrieved by the decision of

Ld CIT(A) in granting relief to the respective asessees.



2. We heard the parties. We noticed that the quantum in dispute
involved in these appeals is as given below and hence the tax effect involved

therein is less than Rs.20.00 lakhs.

Sr.No | Name of Assessee Quantum in Dispute
1 M/s. Yasham Bio Science Pvt. | 34,39,000/-
Ltd
2 Balasaheb Shankar Tupe 52,06,175/-
3 M/s. International Film | 62,43,685/-
Distributors India  Private
Limited
4 Venilaxmi Import & Export | 55,15,000/-
Pvt. Ltd.
5 Virendra Jain 49,63,592/-

The CBDT has issued a new Circular No0.3/2018 dated 11.07.2018 in
supersession of its earlier Circular No.21/2015 dated 10.12.2015.
According to the Circular No.3/2018, the revenue is precluded from
pursuing its appeal if the tax effect is Rs.20.00 lakhs or less. Apparently the
issue in dispute does not fall in any of the exceptions provided in paragraph
10 of the Circular No.3/2018, referred above. The Ld D.R, however, sought
time to get a certificate from the PCIT/CIT concerned that the grounds urged
in this appeal does not fall under any of the exceptions specified in the said
circular. However, from the available material, he could not point out that

the issue contested in this appeal fall in any of the exceptions.

3. We have noticed that the tax effect involved in this appeal is less than
Rs.20.00 lakhs and the issue contested herein also apparently does not fall
in any of the exceptions specified in the Circular. Accordingly we dismiss the
appeal of the revenue in limine. However, the revenue is given liberty to
move miscellaneous application seeking recall of this order, if it is found
that the issue contested in this appeal falls in any of the exception provided

in paragraph 10 of the Circular.



4. In the result, all the appeals of the revenue are dismissed.

Order pronounced in the open court on 03.08.2018.
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